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SHRI T. A. PAI: It is true that we
manufacture only 42,000 cars at pre-
sent. But I do not think that the
suggestion of the hon. Member that

businessmen should be permitted to-

get cars from abroad is valid because
it involves foreign exchange.

SHRI DINEN BHATTACHARYYA:
May I know whether after the increase
in the price of motor spirit the demand
for manufactured cars had gone
down? In view-of that would the
permits for the purchase of new cars
be liberalised?

SHR] T. A. PAI: Inspite of the fact
that petro] costs have gone up, though
the demand from a particular seetion
.«of the people had gone down, there is
still a vast section of people who can
well afford to pay these prices....
.{Some Homn. Members Black-moneyed
people). The demand will continue
when we view it with reference to
the number of cars manufactured in
the country.’ ) ' :

Mediation in Rallway Dispute

*999. SHRI MADHU "LIMAYE: Will
the Minister of LABOUR be pleased
to state:

(a) whether he made any attempt
to mediate in the Railway dispute.

(by it so, the details of the efforts
made by him to avert thé Railway
strike;
~"(c) the terms offered by him or ihe
Railway Minister to rallwaymen;

(d) whether he adviseq the Railway
Minfstry not to use the Territorial
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army, BSF and the Military to criish
the Railway strike but reach a settle-
ment; and )

(e) if so, the response of the Rail-
way Ministry?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (e):
Informal meetings were held with the
representatives of the Central Trade
Union Organisations and Trade -Unions
of Railwaymen to discuss the various
demands put fourth by the Unions of
Railwaymen ang they were assured
that the views expressed in the meet-
ings would be communicated to the
Railway Ministry. Hope was express-
ed that negotiated settlement ‘vould
be possible and the strike would be
averted.
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Bulletin part II, dated 8 May.

“After Direction 13, the following
new direction, 13A shall be added:

13.A. Answers to questions given
‘in the House shall be complete and
as far as possible each part thereof
shall be answered separately. 1f
attention’ is drawn to an answer and
the Speaker is satisfied that it does
" not fulfill this condition, he may
direct the Minister to give a com-
plete answer.” .
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Can you in ong minute split it into
three or four parts. Anyway I will
sée that in future direction is followed
strictly. ‘It was only yesterday that
the Bulletin was issued.
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MR. SPEAKER: There is a lot of
scope for leniency in this matter and
the question also might have reached
him much earlier than the Bulletin.
They have been doing so in the past.

SHRI MADHU LIMAYE: When did
you adopt the direction? I was done
many weeks ago.

MR. SPEAKER: I shall personally
see to it that this is followed strictly
in future. You better ask your sup-
plementary.

SHRI MADHU LIMAYE:; Supolemen-
tary is meant to elicit more inferma-
tion.

SHRI S. M. BANERJEE: As a Mem-
be: of the Rules Committee, I would
say, your Direction should be honour-
ed. (c) and (d) should be answered.

MR. SPEAKER: Except for some
Members, I do not think other Mem-
bers are aware of the Bulletin.

SHRI TRIDIB CHAUDHURI: Sir,
apart from your new Direction, the
questions are specific. Part (a) says
‘whether he made any attempt to
mediate in the dispute’. He referred
to ‘an informal meeting he had with
central trade wunion organisations.
This has no connectian with the ques-
tion. The answer is not c(onnected
with that. He must be specific
whethe: he made any attempt or not,
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MR. SPEAKER: Mr. Raghunatha
Reddy, this device was introduced to
check evasion. I hope you wil be
cautious in future. ' Try to satisty
them by cutting them into parts.

SHRI RAGHUNATHA REDDY: Sir,
I respectfully submit that as far as
part (a) is concerned, the questiob
was whether I made any attempt io
mediate in the railway dispute. If
I have to strictly answer the question,
1 did not mediate between the parties.
But, nevertbeless, I thought it is. my
duty to inform the House, with great
respect, that I had an informal meet-
ing with the representatives of the
trade unionp o-ganisations to ascertain
what their views are so that I may
communicate to the Railway Minfs-
try....(Interruptions).

MR. SPEAKER: I know you are all
excited over it. But, try to under-
stand what he says. ’

SHRI RAGHUNATHA REDDY: For
this purpose, with a view first of all
ta understand the views of the various
trade uniop leaders and  the trade
union organisations, I had a ineeting
in a very informal manner, I riade
it very .clear to all the trade uaion
leaders that it was a very informal
meeting and it had no formal. charac
teristics of its own. On 4th, 5th, 8th
anq 9th April, we held a meeting with
the individual organisations. Then,
on the 11th April, there was a joint
meeting of all the organisations
together. I appealed to them that
having regard to the present economic
situation, they should not think ir
tedms of resorting to strike and
matters must be settled by negotia-
tions. I also told them that I would
communicate their views ete to the
Railway Ministry so that the Railway
Ministry woulg be in a position to
properly discuss this matter with
them. On the 12th, I happened to
be present at a meeting which the
Railway Ministry held. Beyond this,
I did not attend' drfy meeting in 1egard
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to negotiations etc. It may not bf
correct to use the expression ‘mediate
in this matter. With great respect to
this house and to you, Sir, I thought
it is my duty to atleasy inform the
House what I have done in this matter.
So, part (a) and (b) have been ans-
wered.

Now, in regard to the question,
terms offered by me to railwaymen,
there are no terms which I have offer-
ed to them. I only fried to find out
what their terms are. In fact, terms
ware offered to us rather than my
offering to them. The terms offered
by the Railway Minister, terms pro-
posed by the railway trade unions, all
have been discussed on the floor of the
House elaborately and I do not think
I am Tikely to add anything useful to
what has already been done en the
floor of the House by the Railway
Minister. Coming to (d), whether I
adviseq the Railway Ministry not to
use the Territorial Army, BSF and
the Military to crush the railway
strike but weach a settlement, with
great respect, I would say that Mr.
Madhu Limaye being a very senior
Member, he knows the functions of the
Labour Ministry. It is not the func-
tion of the Labour Ministry to advise
or not to advise. It is the duty of
those persons who are in charge of the
particular Ministry or Department to
consider the various cijrcumstances,
the pros and cons and then take a
decision.

As far as the responsibility of the
Labour Ministry is concerned, that
question does not arise.

! WY {®T : wemw WREA,
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“Welfare of labour including con-
ditions of work, provident funds,
empluyers’ liability, wo-kmen's
compensation, invalidity anq old
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agt: pensions gnd maternity bene-
fits.”
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SHRI RAGHUNATHA REDDY: I

was only trying to find out the pro-

gress of the negotiations. The rest of
the matter will not arise....(In-
terruptions) I was trying to get in

touch with the progress of the regotia-
tions. In that context, I used to meet
the Railway Minister to fing cut what
exactly is the stage of the negotiations.
To that extent, I have been aiscussing
with him; not beyond that.

0t wy fmd o owem wREE,
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MR. SPEAKER: He
mentoned it.

bas already

SHRI RAGHUNATHA REDDY: I

made it very clear that I met the

Railway Minister now and then to find
out the progress of negotiations in this

regard.
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“It has been brought to my notice
that two posters in English and
Hindi have been posteq on the walls,
bea-ing the name of AIRF, attacking
Mr. S. A. Dange and the CPI. The
AIRF has not issued the posters.
The posters do not have the full
address of the printing press....
Government has to try to find out
who is behind the printing of the
posters.”
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MR. SPEAKER: Don't make the’
Question Huor a debating time.

SHRI RAGHUNATHA REDDY:
As far as the posters are concerned,
I am also having the benefit of seeing
them. Mr. Limaye has shown the
posters just now. I do not know
what exactly we can do. Anyway, I
will take up the point that he has
mentioned. (Interruptions).

SHRI K. MALLANA: May I know
from the hon. Minister whether the
Railway, with their offer of terms of
settlement, requested the Labour
Minister to settle negotiations and,
if so, what were the terms of settle-
ment and what was the reaction of
the Labour Minister?

SHRI RAGHUNATHA REDDY: As
I have made clear in my answer ijt-
sel, I had informal talks before
the Railway Minister started nego-
tiations or discussiong with the trade
union leaders. My talks were only
in the nature of informa] talks.

SHRI INDRAJIT GUPTA: Sub-
sequent to these so-called informal
talks, the various unions and federa-
tions had duly served strike notices.
On the 22nd und 23rd of April, the
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strike notices were served. 1 want to
know from the hon. Minister
Wwhether there is not a statutory
obligation on him, irrespective of
all other considerations, wunder the
Industrial Disputes Act. that, if strike
notices are " served in an essential
service 6r in a public utility- service,
then the Labour Ministry must—
there is no question of “may”—ini-
tiate conciliation ‘proceedings in the
‘matter of dispute.and, if that is, why,
after the serving of sirike notices,
‘the Labour Ministry did not

» come
forward to discharge its statutory.
obligation under the Industrial

Disputes Act, and why he did not
call any conciliation meeting to see
whether the dispute could be re-
solved.

SHRI RAGHUNATHA REDDY:
About 97 unions or so.hdva served
strike notices. With respect to the
'specific question raised -by Shri
Indrajit Gupta why conciliation pro-
ceedings have not been started under
the provisions of the -Industrial Dis-
putes Act which are considered to bc
compulsory in respect of any essen-
tial service, we have been advised in
law that service of a netice of strike
under section 22 of the ' Tndustrial
.Disputes Act, 1947, is a: violation of
the Central Government’s order under
rule 118 of the Defence of India
Rules, 1971, and in view of this, no
conciliation proceedings can be held
in disputes arising out ¢f illegal strike
notices. .

SHRI INDRAJIT GUPTA: Does
this reply mean that they would like
strikes to take place without any
notice being served? If he has been
advised in law that the notices them-
selves are not in order, then . the
implication is that no notice is re-
quired for going on strike. What
kind of legal advice has been given
and by whom, I want to know.

SHRI RAGHUNATHA. R.EDDY:
This legal-advice has been given by
the: Law Ministry and the Law
Minister. -
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SHRI ATAL BIHARI VAJPAYEE:
We appreciate his frankness.

SHRI INDRAJIT GUPTA: Notice
of a strike is. given in order to give
an opportunity to have conciliation
proceedings, so that therg is time for
a discussion and a settlement. (Inter-
vuptions).

MR. SPEAKER: Whatever he has
got in his basket, he Yas laid before
you. He is not concealing anything
from you.

"SHRI PRIYA RANJAN DAS
MUNSI: 1 would like to know from
the hon. Minister whether, on the
previous occasions of railway strikes,
ten years before and also in the last
year, the advice or the cooperation of
the Labour Ministry was sought by
the Railway Ministry to settle the
dispute. Secondly, since the strike is
on at the moment, may 1 know whe-
ther the Labour Ministry finds any
suggestion to create conditions, in
cooperation with the Railway Minis-
try and the trade union leaders, fur
a fresh move-to settle this disputes
and to call off the strike?

REDDY:

SHRI RAGHUNATHA

" The position of the Railway Ministry,

as far as strike is concerned, has heen
stated on the floor of this House after
a prolonged discussicn I am not in a
position to make any further sugges-
tions in this regard.
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SHRI RAGHUNATHA REDDY:
‘There a-e already certain procedures
prevalent in the Railway Ministry for
purposes of discussion and agreed to
by the recognised organisations of
railwaymen. ] cannot do anything
better than what is being done and
I cannot enlighten the hon. mem-
bers further on this.

SHRI ATAL BIHARI VAJPAYEE:
1 am sorry, perhaps he did not under-
stand my questian.

SHRI SOMNATH CHATTERJEE:
He cannot afford to understand.

ANOTHER HON. MEMBER: Put
it in English.

MR. SPEAKER: He understands
it all right, but not in your way.

SHRI ATAL BIHARI VAJPAYEE:
1 want a satisfactory reply.

MR. SPEAKER: But not in your
own way.

SHRI RAGHUNATHA REDDY:
This is one of the demands made by
some of the Railway employees. For
this, as I said, there are already cer-
tain procedures in the Railway Min-
istry and agreed to by the parties
concerned like the Joint Consultative
Machinery. These are the nrocedures
available and this demand is also one
of the demands that are being ‘nego-
tiated.

Regarding the merits of the de-
mand I do not want to say anything.

SHRI ATAL BIHARI VAJPAYEE:
I wanted the reaction of the Railway
Ministry whether the Railway Em-
ployees should be considereq indus-
trial workers or not. .

MR. SPEAKER: There is no use
of considering the feelings and the
reactions. Me is giving the informa-
tion and the reactiong are upto you to
judge. ’ '
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SHRI ATAL BIHARI VAJPAYEE:
Let him say that this question has
not been considered in the Labour
Ministry and he has no views on this
question,

MR. SPEAKER: You can take i
like that. ’ o

SHRI ATAL BIHARI VAJPAYEE:
He is the Labour Minister of India.

SHRI S. M. BANERJEE: The
Labour Minister of India is in paris.

SHRI VASANT SATHE: It js well
known that under the industrial law,
when there is a dispute between two
parties, the labour and the manage-
ment or the employer, the Labour
Minister, on representation by either
of the parties, can refer the dispute
for conciliation. Even, without that,
if he finds so, he can send it for con-
ciliation, and the process of adjudi-
cation follows. Was this step taken
by the Labour Ministry or was there
any representation by any of the par-
ties to the dispute to the Labour
Ministry- for takitag this matter to
conciliation? ... (Interruptions). i

I wanted to know whether there was
any representation from any of the
parties or the Labour Ministry itself
could take it to arbitration or do they
want to settle it in between them-
selves and take it to the streets?

SHRI RAGHUNATHA REDDY:
I had already respectfully submitted
that though it is the normal proce-
dure that when a strike notice is
given, the conciliation machinery is
set into motion for the purpose of
holding conciliation proceedings bet-
ween the parties, that is the employer
and the employee, I want to bring to
your attention, that Rule 118 of the
Defence India Rules has been invoked
and it has beern alrcady enforced.
Now, under Rule 119 ¢f the Defence
of Indid Rules, strikes are prohibited
in respect of the Railway:s. There-
fore, the argument is that in view of
thé fact that there is already a pro-
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hibition against the strike, any uotice
of strike is illegal and since it is
illegal, the notice is ab initio invalid
aad illegal... (Interruptions).

SOME HON: MEMBERS: No, no.

SHRI ATAL BIHARI VAJPAYEE:
How can a notice be illegal?

S8HRI VASANT SATHE: 1 said:
was there a dispute? I am not on
the point of notice. I was on the
point of dispute. Was there a dis-
pute within the knaowledge of the
Labour Ministry and what steps did
they take to see that the machinery
under the labour law is set in motion?

SHRI RAGHUNATHA REDDY:
That is exactly the question I have
been answering. Yes, as far as the
strike notices are concerned, they had
been served. But, under the Indus-
trial Disputes Act, to commence ¢on-
ciliatios proceedings, the prerequisi-
tes are these... (Interruptions) But,
as we are advised, in view of the
fact that Rule 118 is enforced and as
a result of that, any strike notice is
illegal, you cannot go on couciliating
“in respect of a notice which is ab-
initio invalid and illegal - (Inter-
Tuptions).

SHR] PM. MEHTA: Why were
then negotiations started?

SHRI TRIDIB CHAUDHURI: We
all understand and realise the help-
less position of the Labour Ministry
so far as iadustrial disputes with
public sector enterprises are con-
.cerned, particularly, the Railways
and also departmental wundertakings.
These are out of bounds for the
Labour Ministry. We all kaow that.
Even then, may I draw your atten-
tion to a piece of news that was pub-
lished on the 1st of May that he was
requested by the Railway Ministry to
hold himself in the town 2nd cancel
his engagements in Calcutta and else-
where that he had and then-.sudden-
ly those arrests and other thiags
came. May I know whether there is
any basle for the news that was pub-
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lished ir all the national presses?

Secondly, was there any attempt—
we are all grateful to him that o his
own and without being requested, he
took certain ' initiatives but they
were not so much appreciated in
certain quarters—but did the Rail-
way Ministry on its own initiative at
any point of time put :tself or the
Railway Minister in touch with him
in order to get his advice or his good
offices in the settlement of the
dispute? '

SHRI RAGHUNATHA REDDY:
To the extent I carx understand from
my discussions with the Railway
Minister, the Railway Minister is
very sympathetic and is very anxious
... (Interruptions).

SOME HON. MEMBERS:

SHRI RAGHUNATHA REDDY:
As far as the cancellatica of my tour
to Calcutta, I was scheduled to
attend the State Conference of
INTUC and at that time, the Railwayv
Minister mentioned to me, ‘If you are
here, your services can be of uny use
or help ad if your services. are
necessary for any purpose, perhaps it
is better you remain in Delhi.’ That
is why I cancelled it.

No, no.

SHRI MADHU LIMAYE: You

were a party to the arrests.
iy uw fag wf : 70 @ A
Lg IAH ¥ T AAA (F s Fwi-
fegwm a7 T g = o Fge 7 @y
g eqdfmis afigar i & #r
3.6 ugd fggAracr Afr; fwv
EIEH AT P, A AAE !

RAGHUNATHA REDDY:
that the strike

SHRI
The fact remains
notice was illegal.

SHRI S. M. BANERJEE: All the
leaders of the Co-ordination Com-
mittee of the Railwaymen's struggle
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have demanded resumption of nego-
‘tiations after release of all arrested
leaders including Shri George Fernan-
+des. But Shri George Fernandes has
gone a step further and he said that
in case it is not possible for the Gov-
‘ernment to release the lleaders, let
them start negotiations in jail. This is
the latest.
reaction of the hon. Minister to that
-and whether he would advise—he had
advised and he is likely to advise—
the Railway Minister and the Prime
Ministe- and the mightly Home Min-
ister, Shri Uma Shankar Dikshit, to
resume negotiation’s and release the
Railwaymen’s leaders or start negotia-
tions in the jail. I want to know.

SHRI RAGHUNATHA REDDY: I
had also noted the point mentioned by
‘Shri S. M. Banerjee .. (Interruptions)
What advise I can give to the Railway
Minister is a matte- between one and
the Railway Minister.

SHRI 5. M. BANERJEE: Am 1 to
}mderstand that the Labour Minister
15 completely out of the picture?

SHRI SOMNATH CHATTERJEE:
Has the Labour Minister gune into
hibernation?

SHRI S. M. BANERJEE: Has he
-advised the Railway Minister or the
Government to start negotiations :to
concede the demands of railwaymen?

SleRI RAGHUNATHA REDDY:
.Ac.lv.lce from one Minister to Railway
Minister is a matter between them.

PROF. MADHU DANDAVATE:
According te Government negotiations
‘were held up because Mr. George
Fernandes, the leader of Railwaymen,
was carrying on a campaign to pro-
‘voke people for vilolence, destruction
of property, burning of railways and
all that. I am quoting the Minister.
But I would like to know from the
Minister whether he is aware of the
circular issued by the National Co-
ordination Committee of Railwaymen’s
struggle issued under Mr. George
Fernandes's signature. This is issued

VAISAKHA 19, 1806 (SAKA)

I whould liks to know the

Oral Answers 22

on 23rd April, 1974. Certain instruc-
tions have been given to Railwaymen.
Instruction No. 16 stated that passen-
ger trains should not be stopped in
the block stations and the engine and
other staff should leave the trains at
the nearest railway stations so that
passengers are not put to inconveni-
ence. Instruction No. 17 states that
no attempt should be made to burm
or damage the railway stations or
other railway property and such
attempts is made by agent provoca-
tors should be foiled collectively.
Instruction No. 18 states that abusive
language and filthy propaganda
against the individuals, Ministers or
the officers should not be allowedq to
be made and criticisms should be
directed only against the policies of
the Government. In view of this
circular is it not clear that the leader
of the Railwaymen's struggle does
not want burning or destruction ot
railway property? Does not the La-
bour Minister consider that breaking
up of negotiationg on this plea by the
Railway Minister is not justified?
Will he take steps to bring . about
settlement between them?

SHRI RAGHUNATHA REDDY:
We have a copy of the circular and
I have also read it. With regard to
the other questions the Railway Min-
ister has already dealt with them.

PROF. MADHU DANDAVATE:
If you have read the circular you will
be convinced that he did not want
destruction of railway property at
all. And therefore I want to have
your opinion whether intercepting
negotiations and breaking up of nego-
tiations ig wrong or atherwise.

SHRI RAGHUNATHA REDDY:
This question refers to opinion he
does not require any information.

nﬁmﬁrgmuwvri:#m
aremw ¥ WA ww wdr S &
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SHRI RAGHUNATHA REDDY: As
regards the first part of his question.
the assurance is that the leaders of
the trade unions and railwaymen ex-
pressed their views which would be
communicated to the Railway Min-
ister. In fact I have communicated
the views of the leaders of the rail-

.waymen to him.

As regards the second part of his
question, it is always felt—I had ap-
pealed to the trade union leaders
also—that it would not solve the
problems by resorting to strike.
These are problems which can be set-
tled by negotiations especially in
view of the economic situation ob-
taining.

SHRI P. M. MAHTA: Sir, I want
to know from the hon. Minister whe-
ther his attention has been drawn to
the reported press news that in sup-
port of the railwaymen’s strike, the
P&T, Banks, LI.C. and Defence em-
ployees have expressed their inten-
tion to go on strike. If so, what n.ea-
sures does the Government propose
to take to avert this calamity and to
settle the dispute between the rail-
way employees and the Administra-
tion?

SHRI RAGHUNATHA REDDY:
The Labour Ministry does not have
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an authoritative information
we have also heard about it.

SHRI P. M. MEHTA: Sir, I asked a
specific question—what measures does

he ‘propose to take to avoid this situa-
tion.

though

'MR. SPEAKER: It has alréady been
discussed a lot in' this House.

&t afw qew fowag & g7
Ao faint g & Sdl @ ¥ W
FAAL A7 TG Qe 7% § SfT
‘x@ gwiEgw feafa § S awraga
feafa dar &Y 7€ & SAR R AW F
fog 19 & g4 fFa o g5 & fras
fog fax fafaedt T & gara 37
Far @ faafga & 1% mfadew ar
FrE gET TRAT fAEIER A Ffew F}y
Faraddicagmgdre ?

SHRI RAGHUNATHA REDDY:
The Railway Minister had made the
position very clear. I cannot en-
lighten further in the matter.

SHRI DINEN BHATTACHARYYA:
Perhaps this is the last question. I
want to know one thing. The Minis-
ter admits that throughout the coun-
try there is now a strike of railway-
men. He also knows that the B.S.F.
and military forces have been dep-
loyed all over the country which will
aggravate the situation. I want to
know whether, at this moment, he
considers not only as a Labour Min-
ister but also as a Member of the
Cabinet to immediately intervene in
this matter so that at least the 3.S.F.
and the military personnel may be
withdrawn from all over the railway
lines.

SHRI RAGHUNATHA REDDY:
Whether there is railway strike or no
strike, the Government will have to
provide the necessary security and,
whatever steps the Government vrould
consider proper in this regard, would
have to be taken by it.
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ST gV WY wowiT . T A,
& v & weaw & AW 7N ¥ oA
g § fF W #Y grnr a7 oagw
fer wgd Tmemwde gar ar W @
frrog@d T dw N aff AT w
R 52 feflww X g ENT
T A= & 7 oY forwry 7 Prfea ar
ff geafw g a1ell 21 o T A
gl & f& o gaeT 97 =T A
T § AT AT s WA fed
TFT #T qAE A HATHT F AG
qmET @ AR A ag o FY geE A
g7 aar ag @i 7 & R Y 6 gt
HITT & qg AFT AT qFAT A7, $ N
& 7EaT St Fraw 2, OF7 A9 Hawg
qIT & a1 ARy 7
SHRI RAGHUNATHA REDDY:
Al] these questions have been debat-
.ed. The Railway Minister had given

an elaborate answer. 1 cannot add
anything further,

ot geww wgam - &7 qeTE
AT FT A JT § AW FAGA
AW F1 SPaa ArAAT & a1 FEF Y owW
T SO7 Wel¥ AT A T fE@T |

wreqw w¥Y2y - AR §, A A
fwaayiagam 57 a9 €
W< 98 F§ & o sfeg #r § a fw
wer & frg @ig w1 &)

WRITTEN ANSWERS TO QUESTIONS
Khetri Copper Project

*997. SHRI SHIVNATH SINGH:
SHRI V. MAYAVAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the cost estimated for comple-
tion of Khetri Copper project in Ra-
jasthap originally and the latest re-
vised estimates and money spent up
to 31st March, 1974;

(b) what was the approximate date
of completion of the project envisag-
ed in the beginning and by what date
the profect will be completed in its
entirety according to the latest cal-
culation;

(c) the daily estimated production

. of copper from this project in the ini-

tial stage and of what purity; and

(d) the feeder projects for raw ma-
terial and at what stages these pro-
jects are at present?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) According to the cost estimates
prepared in 1968, the Khetri Copper
Project was estimated to cost about
Rs. 93 crores. The revised estimates
of the project cost are Rs. 115 crores.
The total expenditure incurred at
Khetri Copper Project upto 3lst
March, 1974, is about Rs. 103 crores.

(b) The time schedule drawn up
in 1968 envisaged the project to be
completed in 1972. As per the latest
indications, the Project is expected to
be completed by the 3rd quarter of
1974. )

(c) After successful completion. of
the trial runs, production of copper
metal at Khetri Copper Project in
the initial stages is estimated to be
about 20 tonnes per day with purity
of 99.9 per cent plus.

d) Two feeder projects are being
developed for supplying ore/concen-
trates to the Khetri Copper Project.
A Project of 500 tonnes of copper ore
per day capacity is being implement-
ed at Chandmari. A 100 tonnes ore
per day project with matching con-
centrator facilities was commissioned
at Dariba in September. 1973 and is
working to its rated capacity.

Letter of Intent Issued to Aluminium
Corp. of India, Jaykanagar

*1000. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:





